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GREEN

MATTER

HASHMI

OF PRADESH

APPLICANTS

1, DARPAN

OTA
stated well the facts the

eSentc sev before
Gonda

report made the the the

åS'iTåe Magistrate

the accompanying prepared the

Additional Magistrate light

the Magistrate. was made

ensure the timely the committee report effective

among the concerned

the the Hon'ble directions.

1

7

A true copy of the joint committee report is annexed here as ANNEXURE 1.



the accompanying Report drafted our

instructions.

the the accompanying Report are and the

knowledge derived official material

concealed

solemn

that the the foregoing the

and nothing been concealed

therefrom.

Gonda

DEPONENT

2

8

GONDA

11

DECEMBER



EES'

INPSECTION REPORT OF
&

MATTER

Hashmi State Pradesh 2024)

NCi"lü Principal Bench* has on 23010.2024

NL's Limited
IjatåldiJsnkapiil", the Hashmi Vs State

The relevant the is below;

*'3kJn ibejOre further
ictüchre ipr Committee comprising

State Control and Central Boarde

Gonda and compliance {his

Said Contiiiiiiee collect "within month*

reference Annexure4&

compliance orde; the following
concerned

1. Smt. Neha DMs Gonda

Sh. Alok Kumar, Gouda

3x Sh. Singhi Regional UPPCB,

Sh. Kumar,

s Pradesh (O.As 996 2024)

3
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ANNEXURE 1



Joint -Balrampur Limited and Division),

I)auüili, Gondo carried out on 14.11±2024.

visit on 14.11*2024 Ilie distillery

unit on
"ihe observed that

capacity installed a! 6.6

was installed distille{Y filed boilers

salient> division upon
1 1 +2024 below:

2.0 Division):

Address

(.>tam Contact.
Designation

!

capacity

Susar
Molasses

Press Mud

Unit:
: Datauli, Mankaput#,

Gonda Pradesh>
Bansal

Email: neecajbansal@bcml.in

Private

1044793465

120121.91 (16%11.2023 14304

50209.5

Borewells

I

Control:
10. Waler

(Avg. season 202304 )

l. Waste
202304

Approxs
KLD

4
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12. treated
(Avg% 2023-24)

industrial

disposal treated effluent

installed

Consent Water

174 Details treatment effluent

area irrigation (available
area

1 keyst i. treated
Offlu field.

with
effluent

021%. available treated
efi

ilciO!ateffnuentbeing

24*

26.

used with

-Slack with

Status

27* Waste Generated
season

99K

KLD

1<LD

vali0ii

Gardening,
i elimz

"Yes?' Electromagnetic

Ti%zated

216.59 (Farmers 204485
Facto

HDPE

'Treated effluent lagoon
18000KL

Boilers (2

(Approx. TPD)

Height meters with installed
i.e>sElectro Static Preci it-ator

Valid till 31*12.2025

Sludge. 332.31

Used 2.93
Press making

Boiler Ash being in
Iant

Page i:

5
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Used sent Waste

> ETP eDis off on as
As above

30. Status Grant 1

Hazardous
Observations;

3.

5.

unit infrastructure for using major material

consented capacity 37>Megawatt C04svencration

requirement

14.042024
Cane 202405 started on L

The unit under Water 1974,

Act, UPPCB valid 31*12.2025 and authorization Hazardous

Transboundaw

enclosed as

exure-2 3e

TI unit has three (03)

ffnforrned that borewells industrial

Electromagnetic installed

maintained*

The unit maintained unit

NOC abstraction Ground Water Department,

Uttar valid

NoC enclosed re>49

unit established (ETP) with "capacity KLDr
comprises followint;:

Screen Chamber

Chamber

Rotary

Chemical

(O,åo 996 Page

6
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j.

Primary

Aeration

Secondary

settler

Multigrade Sand (MGF)

O

Activated. Carbon Filler
Treated effluent storage lagoons with

Sludge

a. SludgeMixing
Sludge Drying
Sludge Drying

NAI)uring on ETP operational* Sample Was collected

"'9 ETP irrigation The analysed laborat0iY

as

ETP

Irrigation

'Discharge

SS

Parameters*

BOD

1157 2.8

AStandacds as 14.0192016. on

As ETP eomplying with

ETP irrigation channel.

metal ETP outlet irrigation channel been carried

as below:

996

7
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location

outlet

Inigation

<0.02

<0.02 <0.01

10. Online Continuous Monitoring (OCEMS) is

installed connected CPCB continuousmenitoring effluent

visi{. i. indicating pil,
BOD as 7.95, 4979 respectively

11. The unit lagoon capacity treated effluent

farmland för Treated effluent is

.74 as as farmers

12. The unit provided HDPE pipelines treated effluent farm. is

informed that supply treated effluent carried out throughTIDPE pipeline

farmers*

"Ille unit irrigation effluent
throu Kanpur

W. ye from National

February 2024.

has installed Sulphur Plant spray pond overflow Sulphur

comprises Flocculation Plate

16. Plate is sent process into Aeration
tank* Sample was collected on and Sulphur

and analyzed "the HO, Lucknow. inlet

was observed 153.3 respectively.

The provided pond

overflow effluent
184 The has installed with

sewage, comprises

Pradesh 2024) Page 'i

8
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c.

Chamber

Chamber

MGF

During on 28.1 L-2024, was operalionaj. Ti'ealcd

from purpose. Sample collected from or

Parameters

ss
BOD

Phosphorous

I

14.8

50.3

08510

19.3

'17.5

2.ox104

StandardA

180

PII
in Original

Noo Deshpande Vs Union
vv*hich in Consent

20. It that treated complying with norms

21. The unit installed for ETP

maintained

22. The unit capacity using The unit

Cogeneration with capacity MW. The unit has

venting gas aller ESP* wilh
996 Page

9
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I me, while venting with

followed multicyclone separator as slacks each.

OCEMS sensor installed boiler unit* visit

28.11.2024* value indicating my;nm3 on OCEMS
23. visit3 observed thac the installed monitoring with

spiral laddere

+1'SDF

Copy with

3.0 Division):

G)

General

Name Address

Name Proprietor!Contact
on

NOV

Production capacity

Consented "Production

"

materials
re uircment

: Pollution Control
18 Water Supply Source

Water Consumption

bs

Waste VVater Generation
(Avg.

(Distillery

Division), Datauli,

Bansal

Rectified (RS)/
Absolute

Iviolassesw

Avg ofSeptember, KLIW)

10

10
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ax Industrial
wash

spent

Fermenter washing 017

condensate (MEE)

washin&

reject>12

generation>7S4

Waste treated

as Industrial

Utilization

Spent Leese MN/day CPU

Fennenter washing M3/day

M3/daycondensate (MEE)
CPU

washing- M3/day

Cooling down- M3/day CPU

down- M3/day

reject.

CPU

ro M3/day

Spent

effluent-

vs ofVaae 996

CPU

M)/day

11
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.,Areéi
G)

Details ETP

.06

wash
" Setlling

Multi Effect Evaporator
Lagoon-5600

" Slope

other eliluent:

tank
UASBTV

m3

Clarifiefr m3

Water

Multi (MGF)
Carbon

Process
System

Ultra>filtration

Status

disposal treated

Pollution
1.

3.

with

SfGk

2.

Waste Generated

Concentrated wash incinerated
iired boiler other process effluent is treated

as

Valid 01.01.2024

Slope fired boiler

9.0 TPH)

followed Bag

Valid 01.01.2024

sludge and

mg!yygßéftilizver

Pradesh (OSAS 996 or2024)

12
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making
fertilizer

making
making

lilizei

unit production Spirit Extra Neutral

with capacity KLD using

as major material. unit

The unit was Water

1981 on valid 31.12.2025 authorization

Transboundary was valid

31.12.2024. Authorization enclosed Annexurew6

The through two Electromagnetic

installed ac wells maintained unit*

ks\" NOC Ground Water
esh 11010.2026 extraction

er analyser wash

ainede

QF collected settling Multi
Effect Evaporator (MEE) Effect Forced Circulation) with capacity m3/day.

on was oc m3/hr or
m3/day and MEE 'blix as brix as

CPCB

inspection, was wash Temp.

profile as below:

3

vs 996

1

Page

13
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Temp.

*'663 w577 $3

8. Concentrated is with capacity using as

primaty (60%) (40%) secondary fuel*

boiler is having with capacity

fired boiler out followed Bag Filter as APCD.
10. unit has provided collection in

collect effluent
1 installed Polishing 1392

treatment lees, process condensate,

boiler down CPU comprises offollowing

tank

}ASJ31v 2784

*con Clarifier. m)

Stid

hater m3

Filter (MGF)

Activated Carbon (ACF)

Water

k)

Ultra>filtration

"Treated effluent CPU partially and remaining treated

effluent permeate) is

Pradesh (O.Ä. 996 p"ge .16

14
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was collected Outlet

outlet. The samples analysed UPPCB>

is as

location
ss TDS

2419

outlet
1

BOD

.256

3

in YI

During provided September, 2024.

same as

discontinued bio-composting 2016 wash

bio>composting

that others lagoons capacity m3its

informed unit representative, lagoons with capacity

729 being convened

installed Online Continuous Emission boiler

infomedf is connected with Server.

value indicating mg/nm3 C)CEMS

4.0 Eishui Ground
passing the I)istillery meets

River, observed that drain

carrying VillageA Kudasan is Dishui.

inspection* no effluent from unit was observed

.said

Pradesh (OAAA 2024)

15

21



Drain Ground Water within premise outside the

collectedon 14,

river is tabulated as

s

Conductivity

SAR

Boron

BOD

Coliüorm

liform

zng/l

3+3x104

Downstream

11.3

6,9

18+1

6924

2.6*104

" metals awaited.

per ralvqve river with Class quality (Fit

ropogq, and Fisheries) as Designated (DBU) Water

Critev.i'å.

collected from locations

identification impacLicontaminalionon units on
14.1 .2024* are CPCB

Parameter Hand

Pump

front

Hashiiii (OVAO 2024)

-well Hand

Near Pump

Std

16

22



TDS

Nitrate

mg/L

rng/L 0.556

$90

0.623 1.0

results

It observed that Total Hardness was

'tan

'ream Kudasan Drain during visit is as

Crund OW*.t

S. Parameter

Colour

TDS

Hazen

mg/L

mg/L

mg/L

Downstream sample

Kudasan

546

17
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Nitrite

Ammonical

" metals

mg/L

mg/L

MPN/IOO

MPN/IOO

11.2

IOS

1.1

As per BOD COL) observed indicate industrial

discharge kudasan

Recommendations:

that the unit has installed Plant

treatment Sulphur Sulphur -removal

pond overflow/injection effluent

unit also effluent and disposal

\ Slop fired boiler. ETP irrigation unit is

Disinfection should

pal outlet, industrial discharge Kudasan Drain wasGonda
with Class quality (Fit

Fisheries) as Designated (DBU)Water

Committee:

Alok Kumar,

ADM$ Gonda

Ns Regional

UPPCB,

Neha

vs 996

Kumat;

page

18
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Ncn02

NATIONAL
PRINCIPAL

State PrQdesh

hearing:

Versus

Applicant(s)

Respondent(s)

CORAM:

Applicant:

SUDHIR
MEMBER

None

OTAR
letter

Adyaksh> Kisan Kalyan registered

and

Act? referred 'NGT exercise

pf

sceOF
there

industrial arsenic

peoples

{Urther

factual for

19

25

ANNEXURE 2



Committee Magistrate; IPradesh

and

Magistrates Nudul

compliance

Che site*

List for

t)isnt. Gonda Nov996/2024

20
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No iSCe12V

Gouda Application

Cunsent Oper$ite referred CICA

(Preveåiti0iå Act; LYSI

Tehsil
Water made subject

DIVISION

(i;ruduct I

Control
discharge :

facility

Industrial 1601}

;.Tive shall Vlaat consisting

tetlituy required relérenec quantity quality

immediately

Quaifty *luail general as
under tlve unit :

EfflueutQuality

As

.4

21

27
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BOD

Oil IRulefh

(iv) required
influent .bas

dispatched imagedia{elyo

as possible*
as achieve quality "treated standatds.

As

(Preventiov. .as
SIG?II ,löllowtirg

generation o? same

Yl*ype

capacity

Ennuissiuii

Slack

ards

fifth lhoneemail Willi "this regard

ese ot-restricted

pros
as

10900 Night

22
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Day 'Night Day

Residential

Night
Time
51)

Applicable

Competent reserves right
compliance

this CCA Ilazarcle;.kG

Rules. IG

7.110 IIIC
Pradesh. are directed

URI a-http://www,upecp¬in}TcaixngSessiomnspx ecyaplionce
this (lirecied guamntee year

equivalent initial consent as. (Rs:Fifty Thousand

certificate case

compliü"ec Cals Caree{ion: .yov>r
alte uses requires permissi(bft

obtain NO objection abs{ruclion
tile

"i saiiiPles once
recognized the .MvLI$ shall

uveeve% consent

I shall dischawuc equipmv%it

cutuply eondiiions this efslipul'sged

further actioti
initialed against

The valves:'pipes/sewuclrains etc.
STPSCE%CP inlet Polluti0ii

filonitocing or
indusoy shall Inspection lirae

accident occurg or is apprehended
excess standards shall reported offices all

case tailure process
shall sioppcd immediate

ISI;e shall .Qpecate ull chi

23
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ease produclivity» industry,
imperative will"'. iliimediate "effect information shall

{'capotted shall liable eases decided

The applicant shall Ilie types/
caparny/ntüfit',faetucingprocess/eapacity change effluent discharge

emission
rcvokc!addhnodißy issued as

neeegsaey>

Specific Couditionss>
VISPD using Cane

Power CogenetütiQ\)

2. indru;tvy shall maintain fluctuations
unit plant.

E. linu Streng(hening maiatainecls

'IIIC shall deployment self '¬7

(lwe

no. düted

comprehensive study balance
: :-edcqöacy ladies load reduction inwacis

discharsee effliient
tier

observe &
on its

VI'he industry shall mechani$lii Fartheraace
land alternative mode shall reduce

as effluent

9s issued
Boasd year audited balance sheei for current tees

wililiii Ihihng void.

I "fhiå is quantity obtain
approval

'be

I {he as industry
Producer generalzd

24
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consent void.

si'ÅaII standmxi$ noise

acoustic lavods. silencers, sources noise

shali

13. NaLtonaI in in o?Alok
& "Vs. P:adesh shall prevail

shall dispose lite hazacdous pccyci¬asfTSl)I"' 'Witli

(Manilgetnen$ Amendment

15. o;vdei+ or UPI>CF; unit* iusued

during pendency ensuring
deemed su13jccI date revocatiun

with coutåiti00$

'k!oove this atu-act aeåonunder

20.

upy

by RAM
Date: 2024.01.17

iBiMinatio "cess;aryaeti0Jkgitally

25
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) LiFE

Fit |

"i

I fiFfT

it fifi ?

1

26
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POLI BOARD
Vs Vibhuti Nagar,

.BALMMPUR MILLS LIMITED DIVISION
Mankapun Gonda

Tehsil

Sub Aulhonsaaon ocI and Waoles
Rules.

(No, diva:) 25.303/2023

BANSAL MILLS
-the enclosed

or
130111011 premises

D¬laiis or

."f'

I

es,emicaböwastcs)

TSDF

2.

or frotn issue this letter

is subject specilY
i:uposcd and above general any)

person eompiy Environment
I

State Board

authorized leu.iy
permitied

27

33
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unauthorized change

shall intplcmcnt Emergency (FRP) this
considering possible scenarios spillages,

fire Citt mock "drill this
regular

person authorised shall Central
Illinvinnuueatal

authorised pegson permission
close

hazacdous fully iiisurcd trailsit
occurrence

shall

hazardous olhei' uets reuse recovery
hazardous other shall

disposed as
shåIJ oflvupOrt damages

shall made laid these

conditions
Changes Boawd

arc! shall I-y 30th period ensuring 31st tvlatch year.
application least expiBJ this

'¬alid I I not cancelled
collected in proof duly a
and Uvansport 'shepackaging shall 'beable

withstand physical condition; climatic factors, hazacdous containers slall
will} genetxal Tlie "should isolalcd

covered macked.

shall ensure that impact on the
including takes activities authozizzüion has ;equcsted.
C'unyprelyensive followed Vlrandling waslcs and

4. II is notice tilai as per IIIC order daved 1-2003 Ilon'ble
no covered undec I lazardous

without valid
aathori:zalion. It is also.provided same that induslries are with

allowed you apply
belOrc its or comply Willi earlier atilluuizalioa

"without
Slue file returns prescribed along cofili)liancv {his

present

28
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case ofoecurrence details Pollution
Control Board eat'licst along with details .mitigale

lae¬zardous

In case hazardous
other reprocessing that is complying Willi environmental

authorizalion
In case hazardous shall drain or

spillages hazardous containegs. chemicals as
von"osive, stored. Nctvcompatible

handled*

povvcrs Poliütion
uadcr
Rules 2016.

10. Y are display on-line oalside Illve tuaift
quantity nature chemicals being was{e and

solid Necessary
compliance sent within letter.

Ilie guidelines for

tcanspor(åtion in accordance rude Waste
Rules, 2016,

ensuzsed hazardous collected in
orarily in lined tank/pit witli

13. s age under E.Pv shall submitted along with
is octhis office.

and Shall for

environm+it{Galting duv handling disposal hazardous listed schedule
liable lhe under

16. ol+rasv (which along qcuuttity

I the VISL)IÅ has
send Ihe stored hazardous final IIIC TSDF

IJ.P>F.C-D. nvaniiOsto xvitllin
II. regularly common "IOSL)F shall

more accordance Ruless 2016,
9. Emission incinerator

Environmental Act.
'Cop;e$ UPISCB

waslc
21. authorization/Regis(ration valid till indust?Y as

AirCPreventi0ft and and Control
Pollution)

22, comply *Act, (Prevention Control
Pollulion) Act* I

Frwaste

29
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a Conii'ol Board along

24e The copy mixing with
bailers

25*, VI indust:y submil photo display
The shall the ! "for disposal hazardous waste.

"flit-teal failure with
01' authorization and attract

under

YADAVCONf'k4bLffOARD

Copy Regional and
Hnecessary

YADAV

30
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CtntWiCAVF .ENüUSTRlAU
cnout{D

31

37
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Phacv;.

certifieæe

33
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GROUND

[See.

(RENEWAL AUTHORIZATION/ NO*Oi3JECTiON CERTIFICATE SINKING EXISTING
USER

AUTHORIZATION/

Caae

34
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-37

e;

t*te

35
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AUTHOR!ZÄTiONi OGJECiiON
OR.

CERTIFICATE
dizrsorzuai

37
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"digital

39
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BharatOil Waste Lid*

Liv

member

safe, legal

: bQWMUKLQC5Z23

One:may verity
Oil Waste Management

or

Management

Authorized Signatory

40

46
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11

(UP.)

41
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Uttar
Lucknow>2260LO

CILINI MANIuPVR CHEMICAL
Gouda Application

23460645

Couxseut and referred
Consent & authorization) Section>2S "Control

& Control orPollution)

CCA is BALRAMPUR
Gonda

subject the Water orders may
"made furthe:" subject following conditions

MILLS UNIT MANKAPUR CHEMICAL1

following

IF Spirit/Extra ICO

Ic "than I

Iiidustrifii

KLD Sister

Trade Disposal applicant shall operate EfflueatTteatment Plant consisting
P*imary/secondary tertiary as required reference quantity quality.
case this
intimated fax/phone/email in this dispatched immediately*

effluent the vemises
"fecgardening effluent shall followinggenend specific; standards as
prescribed Environment (Pi0tection) applicable

Industrial Effluent Quality Staudard

42

48

ANNEXURE - 7



445

Standard
Disposal applicant shali required Willi

reference influent quantity STP*
Skopped this has intimated fax/phonetemaiL
dispatched

The treeled possible. The shall
achieve quality standards&

Parameters

recal

Standards
As
As erE P

As ere P

As

undec and Control
following

as achieve

Pollution Deluils

Pollutiou
Source

ctneR2ticn
(9.0 TPH)
and

Emmissiüii

Device

Particulate
Matter

Slack Parameters

Height
Stack

As

Standards
Particulate As

"of pollution lias
regard

dispatched
unit use restriclcd fuel.

Set Odier should acoustic enclosur# as is
meeting standards night

aceas/zones Commercial, Residential$ as
Day : 6.00 a.m.

Standards
level

Day
Time "Time

Silence

Day Night Day
Time Time

43
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Applicable

Quafferly reper¬ Storage Area.
S. CompetentAuthority reserves the right this

provision
CCA "Ilazardous and and

'Movement) results Acts
(WritY2016 Department

Changes Uttar Pradesh. ace as

per SOP available URL>http://wwv;>upecp,innrainingSe$$ion:aspx
direction, directed guarantee year the

equivalent icy ot initial fees or (RSs Fifty Thousand

case
compliance will

uses Ilie ground requires permission abstraction
have obtain objecti0ii abstraction ground

responsibility industry comply NOC
"time CTO revoked.

Conditionsæ
1. shad analysed once

laborat0iY recognized the MoEF shall UPPCB>
2.' lica not the consent
outlet disc arge or emission waste

point.
hall providedischarge measutemcnt point,

strictly conditions this
receipt industry is

Ifipulated further directioa/instruetion issued

against applicant.
cant shall main!aiti keeping, valves/pipes/sewet/drains

The entry inlet Pollution
equipment sampling/monitocing efficiency pollution systems.

7. shall Inspection 'the P'04rd's

Z}idetit other aet appvehe,tided

excess statitafrds shall reported
offices. case process connected

to shall effect.
9. that emissions emitted designated chimney/stack
only.
10. ease the agriculture productivity, human habitation industry,

imperativc industry inunediate cffecl infonnati(hi shall
IepejJted industry liable. compensation dec:dcd

Competent
The apply expi1Y CCA types/

capacity/mantlfacturing process/capacity enhancement discharge

or emission

44
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revoke/adcl/modify any stipulated as

1 consent Rectified Spirit/Extta "Neutral

Molasses/C-Eieavy Molasses and 6.6

BALRAMPUR CHINI LIMITED APUR
Tehsilqvlankapur* Pradesh),

Liquid Dischavge shall outside premises
(applicable the

3. shall operate maintain MEE systems ensure failing this
consent shall

separavcd separation condensate concentration
such as MEE the separated

reutilization.

Industry $hall operate maintain devices (water/ilow meters)
separation system: reject, concentration systems:

colldensaies reused process utilized system/equivalent
technology) delay.

Wash shall stored Lagoon ensuged

storage lagoon

plant

process.

I oplate maintain "effluent

em hall good running time failure any),
imahédiate!y delay aåtemate. be.made, the

fail industry, respective
vevtified

untrczåed No.

discharged outside circumstances;
maintained the time.

Industcy safe scientific
sludge

operate year days)e

11. COD, TDS, stack emission
changcd/inereased during Heavy

2. Industry arrangement nuisances roads shall
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made pucca> Industr;' maintain facicry premises, .azoulid effluent

13. Iudustry must' directicms issued C?CB flom

144 shall raili harvesting the prcmisctå.

the C?CB conüol

"Industry shall this peg

previous 31st Septembcc every year,

-Incase tho directions issued schedule
fails orthe renewal: the operate

Boards
operations close

1 Constract Boacd prevent overflow*

19. *uditcd should submittedwithin the issue
for Consent payable.

accredited lab
submitted

maintain the Systems efficiently continuously as
sssion

quality presc:ibed standards

as atlached with Boat*d$s office order

quarter
laborato

shall conditions the CPCBs

The Industry shall install continuogas mouitoring
'tzaxsmission Online servers

repen

generaied disposed scientific per
mandatory disposed asii affect
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shall least 20% total as bio baquetle:'$ as availability>

Green Tribuual
Siüte Uttar this CTOe

order against defuultiriß unit, issued earlier
{hc ensuring the

closure orden deemed subject effective o?the
thereof.

submission failure
conditions above "iii withdrawal this attract action under the

Digitally
RAM1986*

Dace: 2023.12.18

Regional Officer*U*P. Boards for information necessary

1513taflySignedEnvironmental irelß96

RAM

KARAN 2023-12.18

iC.t(

AOI/T.
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LiFE

it I
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51

BOARD
Nagar, Lucknow-226010

05/05/2020

LIMITED CHEMICAL DIVISION
Gonda

:Mankapur

Sub Authorisation "the Wastes '(Management
2016

2.

authorization date isslie 05/05/2020
8228656

PRAVEEN Ws CHINIMILLS LIMITED UNIT
CHEMICALDIVISION authorization based

enclosed signed inspection
other use premises situated

MILLS CHEMICAL,
'Details

Gh or disposal
xecycling utilization

boileÜ.

yeßå9ö\iz phall valid date letter

subject general specify
imposed above

person
19S6s rules made there

authorisation shall. 'be
authorised State

person authorized not lend, sell* transfer or otherwise trunspott the hazacdous
permitted this

unauthorized persoanel,
thc. authorized shall

Shail impleruent Fnne:gency Response (ERP) which
gcantecl considering all possible sceaacios sucl% as spillüges,

etc. their possible impacts drill. this

authorised shall provisions the
Control on Implementing Liabilities .EtxvironmentalDamages

Hazardous Waste penalty
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10.

11.

12.

13.

14,

the ofthe authorised lake permission State
facility

er;ae {idly as
accidental

consumption the imponed Gillet shall
nuuaiamed

hazardous other which generated reuse reeovery or
hazardous shall aealed

disposed per -of auth0åisatioa

importer exporter bear 'the cosc Import or damages

for the authorisations;lxall made under these

other conditions a; per the the Ministry
Changes os Board

shall filed period ensuring 31st March

Authorization

Valid Limited* Devisi0L*

ati01i shall 31%12.2()24, noc or cancelled
collected leak coatainecs shall marked

o#aning, and packaging visible
withstand phis!cal and climatic hazardous

label. Sto:age sÅ0üld isolated Lhe

ere and duly marked*
The m t shall ensure that no adverse impaeton soil and

?i7iC tildwate. place due activities authorization tequestede

followed handling and"hengive

notice that as 1+11-2003 i-Iontbie
in 657 1995, no covered under Hazardous other

Trau Rules, 2016 shall allowed without
It is provided the that with
authorizationshall allowed operate. Hence case fail apply for

or fail comply with earlier authorization
closure order shall issued industrywithout further

returns on prescribed along with compliance repojt
should also maintain Form and present officials.

occurrence accidenl, ccmplele dekiils
Control Board the earliest along with details remedial taken.
S. collect* or hazardous

or hazardous case hazardouswastes
oilier reprocessing uzit illat complying

authorization
9* "no wastes shall disposed land, drain
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spillages hazardous chemicals as
corrosive- and toxic collected stored. Non-compatible

and safely
O. within tile Pollution Contcol revoke

issued Rule Hazardous
Wasles_ and Tran 201

1 directed display data/display board outside the
nature hazardous chemicals being handled the plant, waste. and

hazardous'waste within

12. authorized comply guidelines for
accordance with rule 18 Hazardous and Waste

Tran Rules, 2016.
13. should ensured that hazardous shall collected and packed in HDPE

tempo!äiily scoted in wilh suitable
ETP sludge test E.P. shall submitted with

compliance letter this
15. shall recyclers with Board.

maintained.
16. The occupier, and

handling disposal hazardous listed
shall fine levied State Control

rules.
Details material (which product along with shall

tecome member for S.L.F* has been aulhorized
son stored hazardous final disposal the TSDF and

U.P.P.C.B. manifesto oxae/tluze this letter.

u. thalli. regularly sent common TSDF and shall
accordance with rule

incineraior shall prescribed statudard$ under
{ction Act* 1986.
Tdous Waste shall sent regularly
sent

rizztioWRcgistration till is having as per the
proiisfons Air(Preventi01i and Control Pollution) 1981 and Water (Prevention Control
Pollution) 1974,

23. shall comply EP Acts Water (Prevention and
Pollution) Act, as Control amended

L"euste (Ylanagement Rules, 2016.
The aclual shall maintain records hazardous

and other purchased in issued the State along with
the authorization.
25. shall submil copy hazardous with
incinerated in boilers
26. The photo display

within "fordisposül haza;dous
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Authorized Signatory

CONTROL BOARD

to: Regional Control Boardi BASTIfor
and

GOVT.of
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GROUND WATER

Shakti

SINKING

TO

biock

PacWegiat:

Of
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Fox

*treatWüüaaoes.

{agyuå

CFC;Z

UP
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Till* elect0ViicaUy

OOI/T
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GROUND WATER

ISee
AUTHORIZATION/ 'FOR

BULKUSER
NO:

TO

MiLV3
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vaid

Gabfe

vaßüy.

toe

'so
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Vocc-j{e

Solemnty
before me

Tripurari Prasad Upadhyay
.1Afarv Distt Gonda
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L. urpcg, LUCKNOW
Re Sant UPPC'B

"Inlet Chinitvlills Grmia

Ltd.. Mitak;spur Gond"

Distillery

cpc 'Sti116 Sugur
Mankapur$l)ibtt: Gondo

final MucikÄ$urSugJ$ E'hut4E;

Final ItrigationLim;" S.uyør

Ars.cxjic (tngfJ)

Tei*E.iiiI,
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1
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